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(Rec

'THE HARYANA CEILING ON LAND HOLDINGS
ACT, 1972
(Harvana Act No. 26 oF 1972)
eived the assent of the President of India on the 22nd December,

1972, and was first published in the Haryana Government Gazette

(Extraordinary) of the 23rd December, 1972.}

1 2 3 4
Year No. Short title Whether repealed or dtherwise
N s - affected by Legislation
1972 26 | The Haryana Amended by Haryana Act 33 of 1973¢
Ceiling an Amended by Haryana Act (7 of 1976*
Land Holdings | Amended by Haryana Act 40 of 1976
Act, 1972 Amended by Haryana Act 47 of 1976*

Amended by Haryana Act 14 of 1977°
Amended by Haryana Act 18 of 19787
Amended by Haryana Act 34 ¢.’ 1980%
Amended by Haryana Act 14 of 1983°

Amended by Haryana Act 2 of 987"

AN
ACT N
to consolidate and amend the law relating to ceiling on land
holdings in the State of Haryana.
BE it enacted by the Legislature of the State of Haryzna in the

Twenty-third Year of the Republic of India as follows :—

1.

2.

For statement of objects and reasons, see-Harvana Government Gazette
(Extraordinary), dated the 28th September, 1972, pages 1193-1194.

For stalement of objects and reasons, see Haryana Government Gazette
{Extraordinary), daled the 30th March, 1973, pages 698-99.

For statement of objects and reasons, see Hurvana Government Gozette
{Extraordinary), dated the 13-h January, 1976, pages 104-105.

For statement of objects and reasony, see Haryana Government Gozetie
(Extraordinary), dated the 2nd luly, 1976, page 1233.

. For stalement of objects and reasons, see Haryana Govermunent Guazelie

(Extraordinary), dated the 10th November, 1976, page 1820.
For statement of objects and reasous, see Haryana Government Gazetie
(Extranrdinary), dated the 22nd March, 1977, page 379.

. For statement ot objects and reasuns, see Haryana Governmenr Gazerre

{Exiraordinary), dated the 3rd April, 1978, page 478.

For statement of ubjects and reasons, see Haryana Governmient Gazeite
{ Extraordinary), dated the 5th July, 1980, page 1264.

For statement of objects and reasons, see Flaryana Government Gazeite
(Extraordinary), dated the 26th” August, 1983, page 1134.

10.For statement of objects and reasons, see Harvana Governmenr Gazerte

(Extraordinary), dated the 25-11-86 page 1306.
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CHAPTERI
_ . Preliminary

1. (J) This Act may be called the Haryana Ceiling on Land
Holdings Act, 1972.

(2) Tt extends to the whole of the State of Haryana.

2. 1t is hereby declared that this Act is for giving effect to the
policy of the State towards securing the principles specified in clauses
(b) and (¢) of article 39 of the Constitution of India.

3. In this Act, unless the context otherwise requires,—
{a) "adult" means a person who is not a minor ;

(b} “agricultural worker" means a person whose principal
means of livelihood is the income he gets as wages in
cash or kind or partly in cash and partly in kind, in
‘connection with the agricultural operations he
performs ;

(c) "appointed day" means the twenty-fourth day of
January, 1971 ;

{d) "barjar land" means land which hac rematned
uncuitivated for a continuous period of not less than
two years immediately preceding the appointed day ;

(e} "Collector” means the Collector of a district or any
cther officer not below the rank of an Assistant
Collector of the first grade empowered in this behalf
by the State Government ;

\{(f) "family” means husband, wife and their minor
children or any two or more of them.

Explanation 1.— A martied minor daughter shall not be
treated 28 a child,

Fxplanarion .— Child shall include—

(i) Child of the husband from his deceased or
divorced wife and living with him ;

1. Substituted by Haryana Act 17 of 1976,
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(if) child of the wife from her deceased or divorced
husband and living with her ;

(iii} illegitimate child of the husband or the wife and
living with them or either of them ;

(g) "land" means land which is not occupied as the site
of any building in a town or village and is occupicd
or has been let for agricultural purposes or for
purposes subservient to agriculture, or for pasture,
and includes—

(a) the sites of buildings and other structures on such
land, and -

(b} banjar land ;
{h) "landowner” means the owner of land ;

(i) “minor” means a person who has not completed the
age of eighteen years ; o

{j) "orchard” means a compact area of Jand, other than
land under grape garden of ![vine-yard or banana or
guava trees], having fruit bearing trees grown thereon

. in such number that they preclude, or when fully grown
- would preclude a substantial part of such land from
being used for any agricultural purpose ;

(k) "Pepsu law" means the Pepsu Tenancy and
Agricultural Lands Act, 1955 ;

{{} "permissible area” means the extent of land specified
in scction 4 as the permissible area ;

(m) “person” includes a corpany, family, association or
other body of individuals, whelher incorporated or
not, and any institution capable of holding property :

(n) "prescribed" means prescribed by rules made under
this Act ' !

{o) "prescribed avihority” means an asthority prescribed
by rules made under this Act ;

{p) "Punjab law" means the Punjab Security of Land
Tenures Act, 1933 ;

1. Substituted by Haryana Act 33 of 1973,
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[(g) "separate unit" means an adult son living with his
parents or either of them and in case of his death his
‘widow and children, if any ; ]

2[Explanation].— The adult son or in case of his death
his widow and children shall be deemed to be liviug
with the parents or either of them unless separated ; ]

(r) "surplus area” means the area in excess of the
pcrmlsmblearca,

(5) “tenant" means a person who holds land undcr another
person and is, or but for a special contract would be,
liable to pay rent for that land to that other person, and
includes—

(a) the predecessors and successors-in-interest of the
tenant ; and

_ (b} su” ienant;

but does not include a person who is such a relation
of the 1andowner as may be prescribed ;

(t) all other words and expressions used herein and not
defineéd but defined in the Punjab Tenancy Act, 1887
-(Punjab Act 16 of 1887), or the Punjab Land Revenue
Act, 1887 (Punjab Act 17 of 1887), shall have the
meanings assigned to them in either of those Acts.

Permissible 4. (1) The pemmissible area in relation to a landowner or tenant

arsa. or morigagee with possession or partly in one capacity or partly in another,
of person or family consisting of husband, wife and upto three minor
children (hereinafier rcf°rred to as "thc Primary unit of family"), shall
ke, in respect of—

{a) land undcr asswred irrigation capable of growing at
Icast two crops in a year (hereinafter referred to as
the 1and under assured irrigation), 7.25 hectares;

(b) land under assured irrigation capable of growing at
least one crop in a year, 10.9 hectares ;

. Substituted by H.iryana Act l? of 1976.
2. Added by Haryana Ac1 47 ot 1976.
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(c) land of all other types mcludmg land under orchard,
21.8 hectares

- ( 2) The _permissible area sha.ll be mcreased by onc-fifth of
the permjssxble area of the primary unit of family for each additional
~member of family : .

- Provided that the pénnissible area shall not exceed twice the
permissible area of the primary unit of family.

M(3) The permissible area shall be further increased up to the
permissible area of the primary unit of a family for cach separate unit :

Provided that where the separate unit also owns any land, the same
shall be taken into'account for ca]culating the permissible area.

{(4) The pel'ﬂ’llbblblc area shall be dctemnned on the -basis of
valiation to be calculated in the prcscnbed mannef t2kag into consideration
the ownership of the means of irrigation, their intensity and such other
factors as may be prescribed subieZ; 1o the condition that the total nhysical
hoiding does not exceed 21.8 hectares.] ‘

{5} T determining the permissible area for the purpose of
clause (a) of sub-section (]), five hectares of land under irrigation
from pnvatcly owned tubewells, pumping sets, etc., shall be equal to
four haclares df land gnder |1||0.¢I|01‘| from canal as defined in the
Northern India Canil and Drainage Act, 1873 (Centrai Act § of 1873)
or from State Tubewell as defined in the Punjab State Tubewell Act,
1954 (Punjab Act 21 of 1954).

I[¢ 6) For evaluating the land of any person at any time under
this Act, the land owned by him immediately before the commencement
of this Act as well as the land acquired by him after such commencement
by inheritance, bequest or gift from a person to whom he is an heir
shall be evaluated as if the evaluation was being made on the appointed
day and the land acquired by him aftcr the- appointed day in any other
manner shall be gvaluated as if the evalualion was being made on the
dale of such acquisition.] '

= Thea
-

. . C
The provisicns of this Act shall netapply to—

*[{e) land owned by, ar vested in, the State Govarnment,
otherwise than under the provisions of this Act, of

L. Substituted by Haryana Act 17 of 1976.
2. Substiuted by Haryana Act 33 of 1973,
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the Ceniral Government or the Faridabad Complex
Administration or 2 Municipal Committee or &

" - Cantonment Board or a Gram Panchayat or the National
e ‘Dairy Research Institute, Karnal, of such organisation
under the administrative control -of State or Cenrral

.. . Government as the. State Governmenl may, by
not'ﬁcauon spec:fy ,]

LN T e [P

- fon_}cd forthe purposes,qf co- opergglve__fanmng
'[Provided that the person joining the sociely as a member
~ dues nol own or hoid or contribute to the society Jand
i excess of his pérmiszible area and the co-operative
bouely so formed does not own or hold fand in
“excess of the Aagregdte of thc permlsmble area of its
mcmbcrs ] :

tiel

(e land helongma ) prl'na_r} aﬂnCL![Li"\l £o- (}p-c""tl‘“’
credit societics, land mortgage banks. the State and the
TE Ccntral Co- opcratlve banks and other baﬂkS

Expf(umnan-— For the purpuses Uf Ihls CJdusc ‘hank'
_means Banking. Company as defined im.section 5 of

. the Banking chulann Act, 1949, the State Bank of
Indla constituted. under the Statc Bank of India Act,
1955 Subsidiary Bank 25 dcf:ned in.the State Bank
of India (Subsidiary Banke) Act, 1959 corresponding
new b..n!{ constituted under the Pm.gung Compamcs
{Acquisition and Transfer of Undertakings) Act, 1970,
and any other financial institution notified hy the State
Guvcmmcm .:L*: d bdnk fcn the purpose of this Act;

( d) land ]eased by the Hal') ama. State Co-operalive Land
Morigage Bank Limuied, established under the Punjab
Co-opevative L and “Oﬂt__.doc Bank Act, 1957 ;

(e) land owned by the Haryana Agricultural University,
Hissar, the Kurukshetra University, Kurukshetra, or
such other university as the State Govemmcnt may,
by notification declare ;

1. Subslituted by Hatvana 'Acl 17 of 1976.
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(/) land owned by the Haryana Bhudan Yagna Board
.established under the Punjab Bhudan Yagna Act, 1955.]

1 *[SA.i‘Notwithstanding any judgement, decree or-order of any
* court. or authority, the provistons of this-Act shall nol apply to lands
belonging to any religious or.charitable institution of a.public nature
- in existence immediately before the day of commencement of this Act,
‘but not helonging to the Mahant, Mohtamim or manager thercof ;-

Provided that the exemptions:specified herein shall be
admissible-till such time only -as the Jand or income
therefromn is' utilised for the specified purpose of such
institution and-shall not be acimnss:b]e to the Iessees of
such lands :

Provided further that except in the case of land belonging to
.~ institutions, reglstcrcd under the Indian Trusts Act. 1882
(Ceritral Act 2 of 1882), or regulated by any statute such
" ;s the Sikh Girdwaras Act, 1925 (Punjab Act 8 of 1025),
the Wagf Act. 1954 (Parliament Act 29 of 1954). or
-+ customarily recognised, the onus to prove that the fand
is ‘exemp! under this section, shall lie on the person
. claiming the .exemption.

Explanation— For the purpose ‘of this section, rch alous or

charitable mstmmon means—— : L

(i) atemple ; SN
{(if) a Gmdwara
{fi) a(rowshala,

(iv) a waqf as defined in cl.;u.a.e (it) of section 3 of the
Wagf Act, 1954 (Parliament Act 29 of 1954) : or
(v) any other religious pluce of public nature. |
6. . Saveias otherwise expressly provided in'this Act, the
-provisions of this’ Act shall have cffect notwithstanding anything
inconsisient therewith contained in any other law for the tinme being in
force or any instramen! having effect by virtue of any such law or any

usage, agreement, settlement, grant, sanad or any decree or order of

any court or other authority.

1. Imserted by Haryana Act 14 of 1983,
2. Insened by Tlarvana Act 17 of 1976,
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CHAPTER 1I

CEILING ON LAND AND ACQU]S]TION AND
- DISPOSAL OF SURPLUS AREA

. -7...Notwithstanding anything to the contrary contained in any
law, custom, usage or agreement, no person shall be entitled to hold
whether: as landowner or tenant or as a mortgagee with-possession or
partly in one capacity or partly in. another, land within the:State of
Haryana exceeding the permissible area on or after the appointed day.

[{Explanation.—Where the person is a [amily including the
separate unit, if any, the land owned or held-by such person together
with the land owned or held by the members of the family and the
scparatc unit shall be taken into account for the purposes of calculating

the permissible area. ]

Q FTY Chrvsra L3 Anea ~f nAd ann
- L, " ‘ ; I.)u'\l ‘ll L. V Uuﬂb ul 1“!1\.! ub‘iu
an

Covcmn‘cnl or the State Govemmcnt under any law {or the time being
in force or by a tenant under.the Pepsu iavy or the Punjab iaw or by an

heir by inheritance, no transfer *{ or disposition ] of land in excess
of— :

d b}l L‘-\n. TTnarn

Ll apaisin

fa) the permissible area pnder the Pepsu law or the Punjab
law aficr the 30th day of July, 1938 ; and
(b) the permissible area under this Act, except a banafide
transier *[or disposition] after ihe appointed day,
shall affect the right of the State' Government under the aforesaid Acls
to the surplus area to which it would be entitled but for such transfer
2 or disposition] : i
Provided that any person who has received an advantage under
such transfer * or disposition] of iand shall be bound to restorc it, or to
pay compensation for it, to thc person from whom hc rcceived it.
(2) The burden of proving the transfer [ or disposition] to
be a bonafide one shall be on the transferer.
(3) If any person transfers-2[ or disposes of ] any land after
the appointed day in contravention .of the provisions of sub-section
(1), the land so transferred *[ or disposed of ] shall bB deemed to be

ldnd exuccdmg lhe penmsSLble area so calculated shall bc lhe surplus

'. Substtuted by Haryznn Act L7 of 1970,
2. Inserted by ibid.
3. Inserled by ikid.
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area of the person and in case the area left with him after such transfer
'[ or disposes of ] is equal to the surplus area so calculated, the entire
area left with him shall be deemed to be the surplus area. If the area
left with him is less than the surplus area so calculated, the enlire area
left with him shall be deemed to be the surplus area and to the extent
of the deficiency in it the land so transferred '[or disposed of ] shall
also be deemed to be the surplus area. If there is more than one
transferee, the deficiency of the surplus area shall be made up from
each of the transferees in the propomon to the land transferred '[ or
disposed of ] to them.

9. . (1) Every person, who on the appointed day or at any time
therealter holds land exceeding the perissible area, shall [ within a
period of three months from such date as the State Government may,
UJ uOuuuatluu, SpCCil} in this buhnuj or oubSuquwu acqmmt.un -’_‘:f
tand, fumnish to the prescnbed authority a declaration sunported by an
affidavit giving the paruiculars of all his land angd that of the separate
unitin the nreqcnhed form and manner gnd stating therein his selection
of the parcel or parcels of 1and not exceeding in the aggregate the
permissible area which e desires to retain :

Provided that in case of ¢ member of the Armed Forees of the

Union, [ the last date for furnishing the declaration shail be the
31st Goiober, 1976.

Explanation 1.— Where the person is a member of the family. h2
shall include in his declaration the particulars of land heid by him and
also of land, if any, hcld by other membess of the family “[ and the
separate unit.)

[Explanation II— In calculating the extent of land owned or
held by a person, the share of such person in the land owned or held by
an undivided family, firm or association of individuals, whether
incorporated or not, and the land contributed as share capital or
otherwise by him to a co-operative society or a company of which he
may be a member or shareholder, shall be taken into account. ]

5[(2) Every person making a selection of the permissible
area under sub-section ({), may also select land for the separate unit.
Inserted by Haryana Act 17 of 1976 .

Substituted by rbid.

Substituted by Haryana Aci 47 of 1976.
Added by Harayna Act 17 of 1976.
Substituted by ibid.
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LExplanation.—An Adult son, who owns or holds land and is living
separately from his parents, shall filc the declaration under sub-section
{7} and make the selection ol permissible area under sub-section (2)
scparately.]

(1) In making ihe seicction such person shail include in the
first place the lend which had been transferred by him after the appeinied
day in contravention of the provisions of section 8§ and int-the second
place the land mortgaged by him without possession .but shall not
inciude any land— . :

(i) which is declured sur plua

(2} which was under the pElTI'IISSIb]t‘- area of a tenant ;

under the Punjab law or the Pepsu law,
{4) The declaration under sub-scction (1) shall be furnished
by,— :

() in the case of an adult unmarried person, such
PETSOR

fb} in the case of a minor, lunauc lle[ OF a person subject
to like dt_sablhly, the guardian, manager or other
person incharge of such person or of the property of
such person :

{c) in the case of a family, the husband or in his absence,
the wife, or, in the absénce of both, the guardian of
the minor children ;

{d) in the case of ary other person, any parson competent
to et For such person in this behalf.

0. If a person fatls to select the permissible area in accordance
with the provisions of section 9, the prescibed authority may, after
collecting the information in such manner us it m.xy deem fit, by order
sclect the permissible ‘area of such person :

Provided that no such order shall be made wlthou[ giving all
persons interested an opportunity 'of being heard.

11. '{{/} On the basis of information given in the du,l.mmnn or
such information, a8 may be obtained, the prescribed authority shall
prepare # statemnent in the manner prescribed showing, among other
particulars, the wotal avea of land owncd or held by a persan and the
scparale unit, their permissible area and the surplus arei.|

-1{Z) The lund included in the stalement preparcd under sub-
section (/) as permissible area of the family and the separite unit,
shall bec owned or held by the members ol the family and also the

L. Substituted by Haryana Acl 17 of 1970,
2. Inseried by ibid.
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separate unit i the same proportion in which they owned or held land
before selection of the permissible area, |

'[{3} A copy of statement prepared inndcr sub-scction (1) shall
be sent to the person concerned and to the enants of the landowner by
registered post and shall also be given on demand on pauyment of fee.
Copies of such statement shall also be sent to the Tehsildar and such
other officer as may be prescribed. ]

12. (I) The surplus area of a landowner shall, *[ ifrom the date on
which it is declared as such shall be deemed to have been acquired by
the Siate Government for 2 public purpose] and all rights, titte and
intcrest {including the contingent interest, if any, recognised by any
law, custom or usage for the time being in force) of all persans in such
area shall stand extinguished and such rights, titte and interest shall
vest in the State Govermment frec from any encumbrarce :

Provided that where any land within the permissible area of the
mortgagor is mortgaged with possession and falls within the surplus
area of the mortgagee, only the mortgagee rights shall be deemed to
bave been acquired by the State Government and the same shall vest in
it. -
(2) The right and interest of the tenant in his surplus area
which is included within the permissible area of the land owner shall
stand cxtinguished. .

‘ %(3) The arex declared surplus or tenant's permissible area
undler the Punjab law and the area declared surplus under the Pepsu
law, which has not so far vested in the State Government, shall he
deemed to have vested in the State Government with effect (rom the
appointed day and the area which may be so declared under the Punjab
law or the Pepsu law ufter the uppointed day shall be deemed to have
vested in the State Govesrnment with effect from the date of such
declaration, j

13. (}) The prescribed authority may, hy order in writing, at any
time after the date on which the statement in respect of a landowner or
tenant has been prepured and copies thereol sent as required by section
L1, direct the person in passession of ihe surplus area acquired and
vested under section 12 1o deliver possession thereof within ten days
of the service of the order on him to such person as may be specified in
the order,

l. Exisliﬁg sub-section (2) re-numbered as sub-section (3) by Haryang Act

t7 of 19706,

2. Substuuted by Haryana Act 40 of 1976.

2. foseried by Harvona Act (7 «f 1976 and Turther substituted by Haryanu
Act 4 af 1977,
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(2} If the person in possession of the surplus area refuses or

fails without reasonable cause to comply with the order issued under
sub-section (1), the prescribed authority may take possession of the
surplus area and may for that purpose use such force as may be
necessary.

14. (I)_Where a landowner owns land jointly with other

landowners and his share of such land or part thereof has been, or is to
be, declared as surplus area, the officer competent to declare such area,
or where such area has been declared, the officer competent to utilize
it, may on his own motion, after summary enquiry and’affording to
the persons interested in such land an opportunity of being heard,
separate his share of such land or part thereof in the land owned by
fim joinily with other lJandowncrs.

(2} Where, after the declaration of the surplus area of any

»person and before the utilization thereof. his land has been subjected
to the process of consolidation, the officers referrcd to in sub-section
(7) shall be competent to separzie the surplus area of such person out
of the area of land ghiained by him after consolidation.

15. (1} The surplus area acquired or vested under section 12

shall be at the disposal of the State Government.

£ Th Ce - . ’ 3, T .
{2) The Stare Government may, by nobification, frame a

scheme for utilizing the surplus area by allotment of land to members
of the Scheduled Castes and Backward Classes, landless persons,
agricultural workers, tenants, ex-servicemen, tenants liable to
ejectment, or persons ewning '[ land measuring less than two hectares
of the category specified in clause (¢} of sub-section (1} of section 41
or land of equivalent vaijue :

Provided that—

(i} a tenant holding land declared as the tenant's
permissible area under the Punjab law or the Pepsu
faw, as the case may be, may be allotted land to the
extent of the area held by him or the permissible area
ender this Aci, whichever is less |

(ii} a tenant, who was allotieed and given possession of
land in the susplus area hy the State Gavormment under
the Punjab law orthe Pepru luw, may be allotted land
to the exten! of the area so allotted to him ;

1.

Substiluted by Haryana Act 40 of 1976.
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(iif)

(v)

S

a tenant liable to ejectment as 2 resulf of an ejectment
order or decree passed agamst him under clause ()
of sub-section (1) of scction 9 of the Punjab law or
sub-section (7} of section 7A of the Pepsu law, may
be allotted Iand to the extent of the area mentioned in
section 9A of the Punjab law or sectlon 7A of the
Pepsu law, as the case may be ;

a tenant, settled on the surplus area by the landowner
before Kharif, 1968, who is not—

(a) Jandowner's relation of the c'aicgdry,_spcciﬁcd in
clause (9) of section 2 of the Punjab law or the
rules made thereunder ; or

(b) the landowner's relative of the category specified
in the rule made under sub-clause (¥} of clause
{g) of section 2 read with section 52 of the Pepsu
law ; or '

{c) the landowner's relation of the category specified
in the rule made under clause (s) of section .J
read with section 31 of this Act,

may be allotted land to the extent of two heclares of
the caiegory specified in clause (c) of sub-section
(1) of section 4 or land of equivalent value subject
to the condition that the land.so allotted and the land
held by him, if any, do not éxceqd two hectares of
land of the category specified in clause (¢) of sub-
section (1} of section 4 or land of equivalent value ;
and ' '

(v) aperson from any othereligible category may be
allotted land.;to the extent of two hectares of the
category specified in clause (¢) of sub-section (1)
of section 4 or land of equivalent value subject
to the condition that the land so allotted and the
land held by him, if any, do not exceed two
hectares of land of the category specified in clause
{c) of sub-section (1) of section 4 or land of
equivalent value :]
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Provided further that where a sub-tenant, except that of a widow,
a minor, an unmarried woman, a member of the Armed Forces of-the
Union or a person incapable of cultivating land by reason of physical
or mental infirmity is in possession of land, the allotment shall be
made to him to the exclusion of the tenant :

[ Provided further that until the scheme for utilising the surplus
area under this Act is finalised and notified, the surplus area and the
tenants permissible area vested in the State Government under sub-
section (3) of section 12, may be taken possession of and utilized for
the resettlernent of tenants liable to be ejected from the permissible
area, reserved area or exempted area of a landowner under the Punjab
law or the Pepsu law.}

(3) Any scheme framed by the State Government may
provide for the priorities among the persons mentioned in sub-section
{2) the exient of land and the terms and conditions on which the land in
the surplus area is to be allotted. -

{4) The purchase price of the land, along with interest at the
rate of five per centum per annum, shall be payable by the allottee 2 *
* k¥ *® * ¥]ipren annual equated instalments, at the rate not
exceeding that mentioned in column I of the table in sub-section (1) of
section 16.

(5} On payment of full price or the first instalment thereof,
as the case may be, the preseribed authority, where the allottee is not
.alrca:lu in n(_\bn_.ggblgn of the kand sliall Dut hirmo in pnc.ﬂrseunn theraoi,
The allottee shall, however, become thc owner of the land on payment
of the full price :

Provided that the allottee shall not be competent to transfer,
seil, lease or mortgage the land allotted to him or any
part thereof or transfer his rights, litle ar intcrest thercin,
in any manner whatsoever, (0 any person for a period of
five years from the date of his taking possession in
pursuance of the allotment under the scheme framed for
utilising the surplus area under this Act. even though
the full purchase price has been paid in a lumpsum or in
tnstalments along with intercst within the aforesaid
period.

I. Inserted by Haryana Act 17 of 1976.
2. Omisted by Haryana Act 2 of 1987.
3. Substituted by ibid.
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{6) Notwithstanding anything contained in sub-section (5)
the allottee shall be competent to mortgage or create a charge on the
Tand allotted to him for raising loan from any co-operative socicty,
bank, scheduled bank or any corporation owned or controiled by the
Govemment, for the purpose of making improvemeunts in the land and
for other agricuitural purposes.]

- 1[{7) Notwithstanding anything contained in section 21, a
person who secures an allotment by furnishing information which is false
or which he knows or has reason Lo believe to be false or'which he does
not believe to be true and who is or has at any time been in possession
of any surplus area to which he is or was not entitled under the law
shall, for the period for which the surplus area remains or has remained
in his possession, be charged a licence fee equal to thirty times the
land holdings tax, recoverable in respect of this area.]

16. (1) Where any tand ?{is acqgulred or has vesied] under secilon
{2, there shall be paid for it an amount calculated at the rate shown in the
lable below, namely :— i

TABLE
Rate per acre in rupees Yalue of Jand as shown in
the Schedule to this Aci
For first ~  Formext  For re- ~ Paise or Annas
10 hectares 20 hectares  maining
y - land
(. 2 3 4 5
2,000 1,760 1,600 - 100 16
: Or more or more
1,875 1,650 1,500 04 15

1. Inserted by Haryana Act 40 of 1976,
2. Substituled by Harvana Ac1 14 of 1977,

Principles
for payment
of amuuat.
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7 2 3 4 3
1,750 1,540 1400 87 . 14
1625 - 1430 1,300 81 13
1,500 1,320 1,200 75 12
1375 1,210 1,100 69 1
1,250 1,100 1,000 62 10
1,125 990 300 6 .9
1,000 $80 800 50 8
875 770 700 44 7
750 660 600 37 6
625 550 500 3l 5
500 440 400 25 4
375 330 300 20 3
250 220 200 12 2
200 160 150 -0 1%

If (1A) NotWithstanding anything contained in sub-section
(1), a person who, under section 9, fails to fumish a
declaration or furnishes a declaration containing
information which is false or which he knows or has
reason to believe to be false or which he does not believe
to be true, shall be paid for the land for which no
declaration is furnistied or declaration furnished contains
information which is false or which he knows or has
reason to believe to be false or which he does not believe
1o be true, an amount calculated at half the rates shown
in the (able referred to in sub-section (1). ]

1. Inserted by Haryana Act 40 of 1976.



1972 : Haryana Act 26]  CEILING ON LAND HOLDINGS 165

(2) The prescribed authority shall prepare a statement for
the payment of amount in the form aad inaaner prescribed and shall
give notice to ail persons '[ including the landowner, the tenants or any
other person], known to have ariy interest in the land, on the basis of
the entries in the revenue records or otherwise, for which the amount
is to be paid, to appear personally or by duly authorised agent before
him at a time und place Lherein mentioned (such time not being earlier
than fifteen days after the date of service of the notice) and to state the
nature of their respective interests in the land and the amount and
particulars of their claims for such interests. The prescribed authority
shall ther determine the person or persons having interest in the land
and the amount payable to each and the samne shall be paid accordingly.

2[(2A)} The amount payable to the members of the family
and the separate. unit, in respect of the surplus area shall be apportioned
between the members of the family as also the separate unit in the
game nronortion in which they owned or held land before the selection
of the permissible -area. ]

{J) The amouni snall be appied firstly to discharge the
Government dues, secondly to meet the claims of the secured creditors
and lastly to pay the dues of other claimants.

(4) Where mortgagee rights have been acquired by the State
Gevernment, the amount payable 1o the mortgagee shall he the martgage
money due to him or the amount payabie for acquisition of land under
this seciion, whichever is less.

(5) Where on the land there is any buifding. structure, *[tube-
well, water-course including its subsidiary works, crop or tree including
- fruit tree], the owner thereof shall, in addition to the amount payable
in respect of the land, be entitled to be paid by the State Government
an amourt therefor which shall be equivalent to fifty per centum of the
market value of such building, structure, *{tube-well, water-course
including its subsidiary works, crop or tree including fruit tree] as the
case may be, and which shall be determined by the *[prescribed
authority :]

I, Substituted by Harayna Act 17 of 1976

2. Inserted by ibid.

3. Substituted by ibid and further substituted Haryana Act 14 of 1977.
4. Substituted by Haryana Act 40 of 1976.
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Provided that an option in writing shall be given by the prescribed
authority to the owner to remove such building, ![structure, crop or
tree including fruit tree] within the period prescribed, and if such
building, '[structure, crop or tree including fruit tree] as the case may
be, is removed by the owner within the period prescribed or within
such further period as the prescribed authority may extend for the
purpose, no amount shall be paid to the owner in respect thereof :

Prov1ded further that the cost incumed in raising rhc crop shall
be the market value of the crop.

17. The amount payable by the State Government along wnlh
interest at the rate of five per centum per-annum thereon, shall be
given in cash in ten cquated annual instalments in the manner
prescribed : SRR

“|Provided that in the case of minor, idiot or lunatic, the equated
annual instalments of the amount payable to such person, from time to
time, shall be deposited by the competent authority in the civil court
exercising jurisdiction over the aréa under the Guardians and Wards
Act, 1890 (Central Act 6 of 1850), or the :Hindu Ivimonty and
Guardianship Act, 1956 (Parliament Act 32 of 1956), as the case may
be, for payment to such person in accordance with the provisions of
either of the said Acts, as may be applicable.]

CHAPTER III
» MISCELLANEQUS

18. (1) Any person aggrieved by any decision or order of the
prescribed authority, not being the Collector, ‘may, within Hfifteen days)
from the date of decision or order, prefer an appeal to the Collector in
such form and manner as may be prescribed :

Provided that the Collector may emertam the appeal after the
expiry of the said period of *[fifteen days] if he is satisfied that the
appellant was prevented by sufficient cause from filing the appeal in
time.

f2) Any person aggricved by a decision or order.of the Coilector
(whether acting as prescribed authority or not) not being a decision or order
made in an appeal under sub-section /), may, within *{fifieen days] from

i. Substituted by Harayn: Act_i-‘; ol 1977
2 Inserted by Haryana Act 17 of 19706
3 Substituted by Haryana Act 40 of 1976.
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the date of the decision or order, prefer an appeal to the Commissioner in
such form and manner as may be prescribed :

" Provided thal the Commissioner may enlertain the appeal after
the expiry of the said period of ![fifteen days] if be is satisfied that the
appellant was prevented by sufficient cause from filing the appeal in
time. -

2(3)[* L *]

(4) Any person aggrieved by an order of the Collector under
sub-section (7}, may within '[thirty] days from the date of the order,
file a revision petition before the Commissioner so as to challenge the
legality or propriety of such order and the Commissioner may pass
such order as he may deem fit. The order of the Commissioner shall be
final.

s

AT

(6) Notwithstanding anyibing contained in the foregoing sub-
sections, the Financial Commissioner may suo mofu at any time call
for the record of any proccedings or order of any authority subordinate
10 hum for the purpose of saiisfying himself as to the legality or propriety

of such proceedings or order, and may pass such order in relation thereto

as he may deem fi,

3[(7)4: * ok x ok ¥)

4[(8) Notwithstanding anything contained in section 21, a
person who files an appeal or a revision against the order declaring his
land as surplus arca and the appeal or revision filed by him fails, shall
be liable to pay, for the period he is or has at any time been in possession
of the land declared surplus to which he is or was not entitled under the
law, a licénce fee equal to thirty times the land holdmg'-‘.tax recoverable
in respect of this area. ]

5[(9)* kok ¥k # ]

19..Clerical or arithmetical mistakes in any order passed by any
officer or authonty under this Act or errors arising therein from any
accidental slip or ommision may at any time be corrected by such

Substitsted by Haryana Act 40 of 1976

Qmitted by Haryana Act 40 of 1976

Subsiituted by Haryana Act 18 of 1978 and luriber omiited by llaryana
At 34 of 1980.

Inscited by Iarya~a Act 40 of 1976.

5. [nscrted by Haryana Act 18 of 1978 and further omitted by Haryanz Ace 34
of 1980.

Ll Tl e
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officer or authonty cither of his own metion or on an anplication
recerved in this behalf from any of the parties.

26. Any officer ar anthority h‘olding an enauiry or hearing an
appeal or a revision under this Act shall have the powers of a civil
court under the Code of Civil Procedure, 1908 (Central Act 5 of 1908),
relating to— '

{a) proof of facts by affidavits

(b) enforcing attendance of any person and his
examination on oath ;

{c) production of documents ;
(d) issue of commission ;

and every such officer or authority shall be deemied to be a civil counrt
within the meaning of sections 480 and 482 of the Code of Criminal

A

Procedure, 1898 (Centrai Act 5 of 1898).
'[20A.

21. (1) IF any person fails to furnish a declaration as required by
section 9, or during the course of any proceedings under this Act makes
a declaration or statement or furnishes any information which is false
or which he knows or has rcasons to belicye to be false or which he
does not believe to be true; he shall be punishable with imprisonment
which may extend to 2[two years], or with fine whlch may extend to
ftwo thousand rupees], or with both.

J[(2) If any person secures an allotment by furnishing
information which is false or which he knows or has reason to believe
to be false or which he does not believe to be true, he shall be punished
with imprisonment which may extend to two years, or with fine which
may extend to two thousznd 'rupecs, or with both.

. Insested by Haryana Act 40 of 1976 and further ominted Haryana Act 18 of
1978.

2. Substiluted by Haryana Act 17 of 1976.
3. Substituted by Haryana Act 40 of 1976.



1972 : Haryana Act 26] CEILING ON LAND HOLDINGS 169

{3} No court ¢‘1'"1 take congnizance of an offnce purishable
under sub-section {I) orsub-section (2) except on a _cumplanu made
by the prescribed authority.] -

23. (1) Any person who is in wrongful or unauthorised
possession of any land—

{ &) the transfer '[or disposition ] of which to him either
by the act of partics or by thc operation of law is
invalid under the provisions of this Acl ; or

() to the use and cccupation cf which he is not entitled
under the provisions of this Acf ;

may, after summary enquiry, be ejected by the Collector who may also
impose on such person a penalty not exceeding five hundred rupees.

{2} The Collector may direct that the whole or any part of
the penaliy imposed under sub-seclion (1) shall be paid to the person
who has sustained any loss or damage by such wrongful or unauthorised
possession of the land. -

23. Every officer acting under or in pursuance of the provisions
<of this- Act or any rules made there under shall be deemed to be a
public servant within the meaning of section 21 of the Indian Penal
Code (Central Act 45 of 1860).

24, In ail enquiries and proceedings under this Act, the Collector
and any other. officer shall have such powers and follows such procedure
as may bc prescnbed s :

25. Notwithstanding anything contained in the Court Fees Act,

1870 (Central Act 7 of 1870), every application, appeal or other .

proceeding under this Act shall bear a court fee stamp of such value as
- may be prescribed.

26. (1) Nb civil court shall have junisdiction to—

(a) entertain or proceed with a suit for specific performance
of a contract for transfer of land which affects the right
of the State Government to the surplus area under
this Act : or

1. Tnserted by Haryana Act 17 of 1976.

Summary
eviction and
fine.

Certain
officers 1o be
public
SEervants.

Procedure.

Court fees.

Bar of
Jjurisdiction.



Protection
of action
taken under
this Act.

iviode of
recovery of
amouil and
penally.

Delegation.

Power to
remaove
difficulties.

Power to
make rules.

170 CEILING ON LAND HOLDINGS ~ [1972 : Haryana Act 26

(&) settle, decide or deal with any matter which is under
this Act required to be settled, decided or dealt with
by the Financia) Commissioner, the Commissioncr,
the Collector or the prescribed authorily.

{2) No order of the Financial Commissioner, the

. Commissioner, the Collector or the prescribed authority made under

or in pursuance of this Act shall be called.in guestion in any court.

27. (1) No suit, prosecution or other legal proceeding shall lie
against any person in respect of anything which is in good faith done
or intended to be done under or in pursuance of this Act or any rules
made there under.

{2} No suit or other legal praceeding shall lie against the
State Government for any damage caused or likely to be caused or any
injury suffcred or likely to be suffered by virue of ony provisions

contained in this Act or any rules made there under.

28. The amount or other sum payable under, this Act and the

* amouni of any penalty imposed under this Acl may be recovered as an

arrear of land revenue.

20, The Statc uu‘rcmmuﬁ\. mdy, o J uuuxluuuu—l duw; tad

powers exercisable by it under this Act, shall in such mrcumstances
and under such conditions, if any, as may be specified in the notification,
be exercisable also by an officer subordinate to the State Government.

30. If any difficulty ‘arises in giving effect to the provisions of
thic Act, the State Government may,; by order published in the Official

Gazette, make such provisions of this Act, as appear toittobe necessary
or expedient for removing the difficulty.

31. ¢ } ) The State Government may, by notification, make rules
for carrying out the purposes of this Act. Co

(2} Every rule made under this section shall be laid, as soon

ag ma}.‘ bg af!cr E!_ is mado—‘ h.r‘rt\rs- I'hr- H{_\II\(‘ (’1' ”1.F" qufr‘- I PBIQ"’I“H’P

—

while it is in session for a total period of ten days which may be
comprised in Une Sessivn or In Lwo oF mote Suceessive scssions, and if,
before the cxpiry of the session in which it is so laid or the scssion
tmmediately following the House agrees in making any modification
in the rule or the House agrees that the rule should not be made, the

uxu »



1972 : Haryana Act 26] CEILING ON LAND HOLDINGS 171

rule shall thereafter have effect only in such modified form or be of no
effect, as the case may be ;50 however, thal any such modification or
annulment shall be without prejudice to the validity of anything
previously done under that rule.

32. [As from the appointed day ], exemptions granted in relation
to the utilisation of surplus area under orchards, tea-estates or well
run farms by virtue of ?[the provisions of the Punjab law or the Pepsu
law or the rules framed or purported to have been framed thereunder ],
shall stand withdrawn.

33. (1) The provisions of the Punjab Security of Land Tenures
Act, 1953, and the Pepsu Tenancy and Agricultural Lands Act, 1955,
which are inconsistent with the provisions of this Act are hereby
repealed.

(2) The repeal of the provisions of the enactments mentioned
in sub-section (1), hereinafter referred to as the said enactments, shall
not affect— _

{i) the applications for the purchase of land under section
18 of the Punjab Law or section 22 of the Pepsu Law,
as the case may be, pending immediately before the
cornmencement of this Act, which shall be disposed
of as if this Act had not been passed ;

(ii) the proceedings for the determination of the surplus
area pending immediately before the commencement
of this Act, under the provisions of either of the said
enactments, which shall be continued and disposed
of as if this Act and not been passed, and the surplus
area so determined shall vest in, and be utilised by,
the State Government in accordance with the
pravisions of this Act ;

3[(zii) the revisional power of the Financial Commissioner
under section 24 of the Punjab law or under sub-
section (3) of section 39 of the Pepsu law, as the case
may be, shall be exercised as if this Act had not been

maccad « and tha aran Adaslacad nnr—n'uo in avarciea ~f
L e bl l.l.llu L"v AL Sl L L g ALY L1T W Min vl WL
¥ L L pa

such revisional power shall vest in, and be utilized

. Substituted by Haryana Act 33 of 1973,
2 Substituted by Haryana Act 14 of 1977,

3. Inserted by ibid
S
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by, the Statc Government in accordance with the
piovisioas of this Act ;

(iv) the power exercisable under section 5-C of the Punjab
Jaw or under section 32-BB of the Pepsu law, a5 the
case may be, shall be excrcised as if this Act had not
been passed; and the area determined surplus in exercise

.. of such power shall vest in, and be utilized by, the State

Govemment in accordance with the provisions of this
Act: . ...

Provided that the powers of the Pepsu 1.and Commission
under the Pepsu law shall vest in, and be exercised
by, the Collector of the district concerned.) ‘

(3) Save as provided in sub-section (2), no authority shall
pass an order in any proceedings whether instituted before or after the
commencement of this Act which is inconsistent with the provisions

L al:- A .a
OIS ACK
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YALUATION STATEMENT FOR

(Figusas represent value in

CLASS OF
Chahi Abi Nehri
Tehsil Area or Valua-  Arca or Valual-  Area or Yalua-
assessment tion assessment tion assessment tion
circle circle circle
1 2 3 4 5 1] 7
Nuh ATl tehsil 10 All tehsil o Al ehsi) 8
excep!
Taoru
Tagru 13
Rewari incleding  Chahat 12 AN telisi) 8
vataudi Knari
Chahat 14
dditha
Pahar 1t
Sanibi 13
Ferozcpur Jhirka  Bangar 10 Al tehsi 9 All tehsil 8
except
Budhar 12 Dahar
aud Daliar '
Chiknot D Lahar 0
Palwal Baegar 13 All tehsil 8
Khadir 9
Bzllabgach Khadir 9 Allehsil 8 Al tehsil 8
Rangar 13
Dabar 12
Gurpaon Sohna 12 All 1ghsil B Sahpa 7
and '
Sahibi Gurgaon E
Bhud 13 Bahora 7
Gurgaan 14
and
Hzhora
Notes— 1. Afa baram includes Chiknol, Narmote and Magda.

2. Banjar land shall be valued at 2 annas.

3. The kallar, tpar and sem Land shalt be valued m 1YY, annas.

4. The kind of land as on 24th January, 1971 shall be considered.
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GURGAON DISTRICT
anpos per acre)
LAND
AllRarani Bhud Nehri Sailab
Arta br Valua-  Area or Valua- Area or Valua-  Area or Valua-
assessment rion assessment lion assessment tioo assessment non
circle circle circle circle
8 9 10 | [z 13 i+ 15
All tehsil 7 All tehsil 4 Perenmial L6
ATl tehsil
Non- 10
perenuial
Al 1ehsil
All tehsil . 6 All tehsil 4 Pereonial 16
: All 1ehsil )
Non- 10
perenpial
All rehsil
AT 1ehsil 7 ALl reheil q e sar 14
except except
Dahar Dahar
Dahar © 9 Dahar 5
Bangar 8 All wchsil 4 Bangar 16 All tehsil 8
Khadic 6 Kadhir 12
All 1ehsi) [+ All wehsil 4 Perennial 16 Khadir 8
cxcepl All 1chsil
Bangar
Bangar B
Sahibi 3 All tehsil 4

Sohna
Gurpacn "6
Bhod

Bahora
{Chiknp1) ?
Babora

Oiher i}
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CEILING ON LAND HOLDINGS

1972 : Haryana Act 26)
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Haryana Act 26

[1972

CEILING ON LAND HOLDINGS

6 ypeamng
[UE [EmIDpU}
[ syn 1y 2 NN o LELCF |4 - - | - (YA Y cynd
8 Emoyty sedung : )
. reduotg
(4 (85421 1Y ' puc yYpAEyN al Isy= iy — - £l (ISHt 1Y 1equTy
}1542)
6 ayl Jo 1sey sl Lgaey
' . nayginag
o 115431 Y oI 32115 pryy - = — — X3 OTTEL Y
[IENTHIBIN
pue ) : INEREE
cpueyItiy lig PSYa [V ST,
L1 seilung
cl sy Y at ’ 1S4 1 21 A[I> ERTY 9l sy vy - — 1ediue
. R GU TN
i Jedutg pur
0] upny aefiung
' esnry
N swdueg pue wpug
. wdueg 1d0xd
el 115421ty 6 sy iy 91 sy [1v - - S nsyal (v i teuLey
1 or 6 8 L 5 S v £ [4 [
IEATE] Ao ETRTIEY aaaen . apond
Ul JUIWSSISSO uon JUAILSIESE san WUBUIES: S5 uon 1UIWSSTEET “uop |udwssavse
-EN[EA 10 TMY  -ENjEp B3y -IjEA 10 Ty “CMTA 10 Ty -DNfeA 10 vty jsyag,

TayEpOI] TYIN
PR QaN 1IqI0 Ao
[rIngasad-nou ‘LmqaN pajespeaun anaN Uy 19y pue [ywi)

ANYT D BEVD

178

{arim sl seiMuB Wl Fnpea JUSGdAT s3andLy)

LOPHISIC TYNYYA M0 LKEMILVYLS NOLLYOTVA



VALUATION STATEMENT FOR MOHINDERGARH DINTRICT

{Figures represent value Lu palic per acre)

ciel

CCLASS OF LAND

Chuhl Barnnl __Bhud
Tehsil Area or aiszssment Valuation Arra or assessment Valuation Arca or assessiment Valuarion
cirgle cirele vircle
1 2 3 4 k3 6 7
Dadri All tehsil 104 All Lensil 50 Chak Tibba 19
Rest of tensil 25
Mohindergarh All websil exeept 75 All tehsil except 37 Al 1ehsil 25
Xauina Pargang Kanina Pargana
Kanina Pargana 94 Kauina Pargana 50
Narnaul All ehsil except 8l All ehsil £xcept 34 All ehsil except 25
Pasikoh Pasikoh Pasikoh
Pasikoh 56 Pusikoh 25 Pasikoh 1o

[97 10V vuediey

Natey— 1. Bagjar land shall be valued au 17 paise,
=. Kallar. thur and sem land shall be valued at i0 paise.

3. The kind of land us an 24th Janvary, 1971, shal) be considered.

SONICQTIOH ANVT NO ONITIED
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VALUATION STATEMENT FOR KOHTAK DISTRICT

{Flgures represent value inanaas per icre)

CLASS OF LAND

Nehri Barani Bhucl Chahl Sallab
Tehsil Area ar Valua- Areéa or Yalua- Atca or Valua-  Arca or Valug- Area or Valua-
assessmant tion assessment tion - assessment tion assessment tion asscssmenl livn
cirele circle cirgle cirele circle
1 2 3 4 5 6 o g 9 10 11
Raohtak All 1chsil 16 Nehri I, 1.8 9O Nehn I, IF & [ All tehsil 16 _— —
111 11
Rest 3 Rest 4
Gohana All 1ehsil 17 Mohm 8 Mohm 4 Al 1ehsit 17 -— e
Eastern, 10 Eastern, [ — —_ — —
Wesicm Weslern
and and
Soulhern D) Soulhern -— — — - —_
Sonepat Bangar 16 Al iehsal 9 All 1ehsit 7 Bangar 17 All tehsil 12
Khadir [6
Nehrl seaveonal
Jhajjar All tehsil i0 All 1ehsil 8 All Ichsil 4 All tehsil 15 —_ —
Notes— 1. [n Rohtak Tehsil "Resl™ includes Rajput and Qacani Circle.

. Bonjar laad shali be valued at 2 annas.
. The kallar, thur and sem land shall be valued at 1Y, anras.

. The kind of land as on 2dth January, 1971, shall be considered.

37090--1.kt-—H.G.P., Chd.
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